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Héavu Ms .Bﬁbev‘i Quaianed counsel
for the applicant ‘and@ Mr.G.Baichya

- J.earned “E.CeG. S, C. for the Respon-
dents. Counsel _for e res‘)ondents
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- take instrict ons .“Let it be done.
post the matter on 11.5.07.
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30.4.2007 - Mr, G. Baishya, learn;v@‘
| o \ qubmltfed that orders of t
"»v_been comphed with. B

. weaks’ time to file

| it be dtrrP
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“. 2552007  Mr. G. Baishya, learned Sr.C. eg,c, |
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' wﬂl brm.g the same on record. Copr’ ;he-

L comphance report has been furmshed to -
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o He.wanteqt.:l to take mstruct_xon. Le"
" - done in one week. - . vu ' ]
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_ Accordingly post the case o

J “\'\ (3" s' a } ~ %

L N C,meLgMW\C«Q. Rg,{:vo | o B

| : o . Vice

E- Wy’n L)éL'V\ b—) (fé/( /bb/ . N

I R ;

i N e . ,'_-4.‘.:._.*, \

| ;

\ : -



- .
v -
b . . C.. 2 .r 0707 .

‘J
1£.5.2:07 Shi- Zoprkemot patfti o has heen F11-19
' by ti~ - olic as firn o conplianen ot the

order ot thie Tribunal In .p.".224 or 2001
) datel 13.5.2072, The preratlivan rtion of
the erder ic repr dua:»d hel Wi~

* Tor the rear ms3 Ltotd abuve the
impu mad - rdar rigted 15,5,72000 1s
.t ustalnable in law nd liable
~ tw be "et aside and =z cerdingly
) \ tha rome i+ net aside., The Rerpon-
Lriinzl ‘?Fl§; A:nts sre Alrected te jlve a2 tuct
.. . the proastion te the applicants
s setitior notionally with eftact tram
. At o ooy 18.4,1983 l.e.tha da"e SN Which
Soooontempt vetiey their junl:r (Reinon laat o,3)
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——es Jwoas ceompliance ot thir ocdar 50 this
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Sey L -1 Aated 26.4,2007 and Annerure-II, dated

17.4.2007stating that a8 per directions af
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‘?_'Q: v -
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“EFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, N \&
| GUWAHATI EENCH
Lol
| .
! C.P.No.Ke/87
r 3 in 0A No.254/61
AN
4f j 8ri Monoranjan Des and Anr.
| .
; !ra —V&-
H Union of India % (Ors.
-
L .
g IN THE MATTER OR
{ the

An  application under Sec.17 of

Administrative Tribunal Act 1985 faor

drawal of appropriate contempt

proceeding against the contemners

for their willful and deliberate

vialation of the judgment and arder

dated 13.6.62 passed by the Hon'ble

O Tribunal in 0A No.25%4/81.

~AND—

IN THE MATTER OF

An application under Hulo L4 nf the

Central ﬁdmtnlstrat1@%«fr Trlbunal

~{Procedure) Rules,l?B? for'execution

. N
of the judgment
13.6.82 passed in 0A No.

passed by this Hon’'ble Tribunal.

and order dated -

254/31

Througl
HVFJFF Kv- Doyt

&

Adv oe ol

N-L . A
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I THE MATIER OF
1. Sei FHonorvanjan bas
Programsic tirecutive,

A1l India Radio,Guwahati.

2. 9ri Drbabar Sen
Programme Executive,

All (ndia Radio,Tura.

...Petiti0Oners
~yn-

1, ¢'ri Nrijeswar Singh.
DLWaM 9«1\1—! «.L

All India Radio,
Akashvani Phawan,lParliament Btreet,

! , Mew Delhi--1 13861,

cses.COntemner

The humble petition on behalf of the petitioners

nhove named:

MOSY RESPECTEULLY SHEWETH

1. That the petitioners above named were initially
} appointed on 16.5.76 as Transminsion Executive under the
' respondents. The petitioners were due for proamotion to the

< next higher grade i.e Programme Executive in the year 1983.
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i
BuF Ehe respandents to the reaﬁon'béﬁt known to them~delayed
N |
the giatter of promotion and it was in the year 1989 i.e on

27iﬁﬁ " the ‘petitioners were promoted to the " post of
Prdq¢;-mé°Exemmtivé but with prospective effect only. it is
pertznent to mention here that since the petitioners were
due JLP promotnon in the year 1983 the respondents ought to
|

prumoced them w.e.f 1933,

i

i
Nl
I
oh

+

. ! ‘That the petitioners beg to state that‘ they
b

ubmiltted numbers of representation before the authority

——

cmrcerned for their retrospective promotion, but same
o

yielded no result in positive. Situated thus the petitioners
| . ‘

eanlipr approached this Hon’'ble Tribunal by filing OA NO.

1635/92 and the Hon‘ble Tribunal was pleased to dispose of

the %

t
the respondents to consider the representation filed by the

Bid 0A vide judgment and order dated 7.12.95 directing

petitioners. But the respondents rejected the representation

fiwe
§

ﬁhé Hon’ble Tribunal by filing DQ*FO. 131/97. The Hon’'ble

by the petitioners. The petitioners again approached

I = N

Tr hmpal again directed the respondents to consider the case

- of the petitioners afresh by passing a reasaned order. The

reép%%deﬁtﬁ vide its impugned order dated 16.6.88 rejected
the case of the petitioners. Challenging the said orders
da:eé 16.6.688 the petitioners once again had to apprma?h the
e Tribunal by filing the present OA ND.254/E1; The
Hom ‘Ble Tribunal after hearing the parties to the proceeding
was #leased to allow the said 08 NO.254/¢1 vide judgment and
mrdeﬁ dated 13.6.02 dlroctzng the respondents to give eff@ct

the promotion to the petitioners notionally w.e.f 18.4.85.
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w A copy qf the said Judgment eand’

! order dated 13.6.62 passed in OA .-

ND.2854/41 is annexed herewith aﬁd i
marked as ANMEXURE-1L.

‘3.: That the reépondents challencing the’legalié? and
.va]idity of the judgment and order dated 13.6.42 passed by
?thé Hon'ble Tribunal zppreoached the MHon'ble High Court by
»fgling WPC)  NO. F157/85. The Hon'ble High Court vidé
juhgment and order dated 27.13.86 was pleased to dismiss the
séid Writ Petition upholding the judgment and order dated
13.6.682 passed in QA NOL 2G4 /61,

| A copy of the said judgment and

order dated 27.1¢.£& passed in WP ()

No. 9187/83 is annexed herewith and

! ‘ _ marked as ANNEXURE-Z.

[

E .
4. That the petitioners immediately after passing of
tﬁe said judgment and order dated 27.16.6846 passed in * WP(C)
No% B1857/83 apprised the respondents about the saméfby way
o% filing a representation and also requested ﬁ%%f?authority
.ﬁoé implementa£inn of the judument and orderlﬁ%%éd' 135.6.42
pessed in 0A No. 254/d1. RBut the Pegpondeﬁtéﬂégq.pgﬁhiﬂg i“

b

e

|
E
he matter

til) date.

A copy of the said representation

and

dated is annexed herewith

marked as ANNEXURE~-3.

i ~




4
t
1
|
i
1
|

il o3

g

That the petitioners kept on pursuing the matter

before the contemner but &as on date nothing has been
commgniqat@d to them and they are continuing the process of
viﬁiétion of the judgment and order passed by the ﬁon’ble

Tribunal.

6. | That the petitioners beg to state that the present

casellis an unique example of its nature wherein willful and

deliberate

violation of the judgment and order is very

I

apparent and as such the Hon'ble'Tribunal may be pleased to

drgmlup appropriate contempt proceeding against each of

i}\

co%tsmner

the

and thereafter to punish them severely invoking

| .

th% Lpravigimms of the contempt of Court Act 1971 of the
Cept;al Administrative Trigunal Act 1985,
Ll
I
'7.E i That this application has been filed bonafide and
to ﬁ%cure ends of justice.
| u
[ ﬁ in the premises aforesaid it is most
\‘j respectfully prayed that Your Lordships would
‘ ? graciously be pleased to draw up contempt
f : proceeding against the contemner for his
-
} | willful snd deliberate violation of  the
| ’ judgment and order dated 13.6.42 passed in 0A
% No.254/41 passed by the Hon'ble Tribunal with
’ a further direction to implement the séid
| judgment and/or péss any such order/orders’ as
W may be deemed fit and proper.
| And for this act of kindness the petitioners as in
du{yloound shall ever pray.
|
!1 i
| :




DRAFT CHARGE

Whereas Sri Brijeswar Singh, Director Generazl, All

E<Radio, Akashvani Bhawan, Parliament Street, New Delhi-
l

116@#1 has deliberately violated the Jjudgment and order

Irld i

dated 13.6.62 passed in 0A No. 254/81 passed by the Hon’'ble

Tbibynal and as such he is liable to be punished under the
1
provisions contained in Contempt of Court’'s Act for such act

ﬂﬁ willful and deliberate violation.

i
! |

p
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\\\‘” AFF IDAVIT

I, ©ri Manoranjan Das, aged about D5é Years,
Programme Executive , All India Radio, Guwshati, Assam, do

hereby solemnly affirm and declare as fopllows 3

1. That I am the petitioner No.l in the instant petition
as such, I am acquainted with the facts and circumstances of

the «ase. 1 have also been authorised to swear thise

affidavit on behalf of the petitioner No 2.

2. That the statements made in this affidavit and in the
accompaﬁying application in paragraphs - S
£, are true to my

“ krnowledge 3 those made in paragraphs AL{lC?VEL,_W~ being

matters of Trecords are true to my information derived
~

therefrom.

.,
And 1 sign this affidavit on this the __ th day of
{
| N&wm/vﬁwu AaA
wﬁ Identified by me :
';I‘ M . e e e e e =
\ e Deponent

! Advocate

Solemnly affirm &nd state by .
the deponent who is identified

by Miss B.Devi, Advocate.
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4 ; Originaj Applicatjop No. 254 of 2001,
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h Date of decision

////’/,‘\“
This. the 13th day ¢of June(;i:ff:’/j'
Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.
Hon'ble my. K.x, Sitarma, Member (p) .

1. Sri Monoran

‘ jan pas
- p

Logramme Ey
All Indja Radio

Executive,
All India Radjo,

. Tira.

;,.Applicants
By Advocate Mr, s. Sarma.z

a,

Ministry and Broadcastjngr
New Delhj 1.
The Dpire

All Ingj
Akashban

Ctor General,
@8 Radio,
1 Bhawan,

...Respondencs

y Vocate Mr. 2.C.rathak, Addl., C.G.5.c¢,

%

ORDER (ORAL)
-\“M‘

CHOWDHURY J.

(v.c.)
T (V.C.)

Contd...

T -
- —

. o9 i
e~ ~—.

i e
» .

Bl R e e



them. The

'-‘l . . r“o~ %
. ;*\.‘ i appllcants further pleaded that,,the post of Programme
r - ~

“,‘ td r-q
" Bxecutxve was a Gazetted‘ ’

’ Group ‘B! post and as per the
xm

14 ‘_‘:-.ut Yoo a ik
P evalent rules notlfied for recruxtment to the post, 75%

I

of “the' posta' were to:hbe f1lled up from amongst the
Ve WIETRY, - U L R ’ b

. ; -gﬁ\?\he'grade. Earller at one poxnt of t1met the cadre was
2, - RS [ ‘A,_ LS

uFallsed and sen1ority wa
L]

3" determlned on centralxsed

8. ALl the Transmiaaxon 3
. —ﬂ’ -

A Y\the ba31s of centralxsed cadre had aince been promoted
X v ;‘»&,r‘:ﬁ\‘,lc ‘.’:\ B .

. }to*

xecutlves«who were appoxnted

.-

ithe grade of Programme Executive o[ Al

A SN *ca?re o£~Transmlssxon Executlve was decentralxsed into 24
-, ';.\ o . t: = s

T e recrultlng zones. Tlll 1982 the selectzon and app01ntment
R 2 55 .
',i_ s\,.;‘j_:__‘lt:o this grade were, bexng done by
,,ﬁ L statlons of LAl Indla Radlo. The
Voo W .

prepared for each’ zone,}separately; :1t3 was
4 v ) N “or

the Head of the' 24
senlorlty llst _eas

1nter ‘alia

tvéierred in the appllcatlon that thh a v1ew ‘to grant

promotion fo-’ the Tranam1sszon Executlve, ,after the cadre

was‘ decentrallsed,. to the grade of Programme ‘Executive

galnst the 236 departmental promotion quota 1t ‘was decxded

to draw up an All Indla Llst of Transmxsslon Executlves.

i

The concerned auLhorLty advised for drawzng up an‘All‘India

” ellglblllty llst vof Transm;s°;on Executxves who ‘were
. (A}

"

S IR Conr.d...

— W LI T T
s A S j\x ’ l
;}\§espondent no.3. .The . basic facts for the purpose of
; i a?}%ﬁecatlonrare as Eollows : o .
fﬁ : S0 The Lwo appllcants were the dzrect recruxts as
p v N )
&’ Transm1531on Lxecutxvef and they joined ‘the post on
) . 10.5.1976. - 1he 3rd - respondent JOlned f‘tng post “of
’ B -
ALt RN Transm1331on Execut1ve on- 19 8 19/6 as an ad’ hoc promotee
oA B .
( 4\;> S Accordxng to ' the applicanta the 'servxces oi' the 3cd
»sx\ ’ o " e, o
J{i_\¥ Cl respondent ‘was regnlarlsed on '19.8. 1976 The applxcants
ol g'*‘ T : - .
%;e< pleaded that the 3rd respondent was Junxor to
N s '.I

1 Indza Radzo. The °
RO Ad ‘)\"\ : .

app01nted/promoted after the rev1sxon of the recruxtment

rules on - the ba31s of length of COntanOUS regular servzce

‘ : 1 .J- " . B . K .
o . EEC AR o . B AN . B
LIS e . B R .~ s .
’ B f ST o - o - .
. h ' v . . :
RN UEN . B . o S
N N . Y A Teaug K RETPRSON, ain . -
k) s ehe T Y N - RE T I P

Y N
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: in the grado.'IL was algo recommondod that the names would

-

be arranged in qrder of seniority based on the date of
" )-« . .

igppointment. Accordingly an All India Eligibility List of

7

ransm1351on EXQCUtheS as on 3
i

1.12. 1981 was publlished by

@ Director General on 21.6.1982. In the said eligibility

" list name of 3rd respondent . was shown at serial no. 11 angd

hls ‘date of continuous app01ntment to the grade as well as

the date of regular appOintment in the

grade was shown as
19.8.1986.

On the other hand the name of the lst applicant

ws shown at serial no. 117 and that of the 2nd applicant at

.. ..8ec1al no. IZihnthough~tue~app icants- jOined the post on
- \

10.5.1976 on direct recruit basis. The applicanta contended

that the 3rd respondent was admittedly Junior to them and

erroneously he was shown senior to them. A large number of

representations were_filed by the Transmission Executives

including the appiicants assailing  the aforesaid list. A
L.

Yy revised e11 iblity list of All India Padio and Dootdarshan
'® g
2

as on 1. 1982 was published.

In that list the name of the

qvt appllcant appeared at serial No. 203 and that of the

applicant at serial no. 202. The name of the 3rd

v dent did not figure in the said list. Meanwhile, the
[ ':~"‘ " m

hf;'J red hdents held a SPC for promotion of Transmission
"'WH»‘ o ’ :

‘/ hhﬁ Executives to the post of Programme Executive on the basxs
1%‘71

of the 1981 eligibility 1list. In view of the wrong
 assignment in the seniority 1list the 3rd respondent was

promoted along with others, but the applicants were not

considered for promotion without any just’  cause. . The

.

' . _
respondent no.3 was promoted to the grade of Programme

" Executive with.effect from 18.4.1983 on the strength of

erroneous, fixation of seniority The applicants submitted
their fepresbntations. Other TransmisSion Executives had

. Contd...
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Sgéalso submitted tepresentation to that effect. One of the
¥ Tansmission Executive - V.L.N. Rao filed an application
b~ e ‘the Allahabad Bench

of the Central Administrative

sa1dr appllcatlon was subsequently transferred to the
Jabalpur Bench of the Trlbunal

The Jabalpur Bench passed
an 1nter1m order restralnlng the respondents in ‘that case

) from holdlng any DPC based on. the impugned eligibility
E list. As a result the DPC for promotxon to the grade of

Programme Executive was not held from 1981 to 1987 The

Jabalpur Bench delivered its ]udgment vide order dated

5.3.1987 in T.A. No.
AN

104 of 1986 in the case of V.L.N. Basos

!B Vs. Director Generaql, AIR New Delh;. The Trlbunal quashed

prepare ‘a, revised eligibility list following the

laid'down,in_that judgment. Thereafter in terms

2
X n

@ said judgment of the Jabalpur Bench a revised All

la ellglblllty llst of Transmission Execut1ves of AIR

Doordarshan was prepared as on 1,). 1982 and the same

'was c1rculated on 2.8.1988. 1In the said list the name of

the Ist appllcant was shown at serlal No. 200 and that of
. the 2nd appllcant at serlal No. 1999 and the name of the

) : :
" 3rd respondent at serial no. 235. fThe applicants further

stated that a Special DPC was - held on 25.8.1987 ang

26.8.1987 in pursuance to the judgment of the Jabalpur

Bench of the Tribunal and o, Lie rccommendation of the

Special DPC. a t'otal of 117 Transmission Executives vere

promoted to the grade of Programme Executlve by order dated

28.8.1987. It was clearly mentloned 1n.the said -order that

the .promotion of the aforesaid persons were given

reLrospectlve effect i.e. the date on which their junior

\, Contd..




- -

Tt Starpeq officiating 95 Programe E

!V the applicants did noy figure in

* 117 Transmission Ex and sipce the

lcant g aPpeareg at serijay nos,

« The 9Pplicantg fg:;gg;”csn

téhded‘that by
fted*“27fTUTT§59 40 rrangn

ission' Executives

)

;applicants were Promoteg

quéshed by the Jabalpur Ben

been Promoteg

-,gﬁfect from 1983 after

The applicants - Submitteq

before 'the authority‘ ﬁo giv

(Supra).

‘"airection to Promote p,
 effect from 18.4.19g3,

Promoteqg with all cong

TV

of p}rphis TribunqL °n 7.12.199
2nd respondent of that 0.A.

representation dai g 30.4
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vide its impugneq - order ;g 6

thig appiication rezterated

€ earljep applicaticn, it

Fejecteg the eleim of the

their mindg Lo the judgm

Jabalpyyp Bench
3.

9f the Tribuna) (Supra),

The respondents Submitieg

and reiterated
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(B)
(Part I1) Feveals tha

on 25.8.87 and 26.8.g7 in
Fespect of 131 Vacancies (117 fir

anticipateg Vacancijes) n
25.8.87 and 26.8.87 all the 143 g

hose TREXs
Years regular Service ag on

d also be incorporated in "the
Eligibility'List. This judgment_was examined jp
file No. 4/245/88 (B (Part I1) Publisheg on
27/28.8.87" for the €adre ‘of the Transmissjon
Executive in ' the Directorate ‘and’  that the
eLigibilityﬂ.list*”referred to in the Judgement
‘dated .29.4.88 Must be ¢(he .eligibility lisg
circulated vide No, 4/8/87~SI (B) dated 13.8.87.

issueq in - respect of . 1
ExecutivesThe Elj
0.M. dateg 13.8.87

wWith the Recruitment‘ Rulesg for Programme
Executives in force as on 31.12.81; shoulgd also
be incorporated in the_Eligibility List. ¢ is

per the Recruitment Rules whijch
were  jp force prior to ‘the Transmissjon
Executivesg for - Promotion. ¢, the grade of
Programme Executive was five yYears. The

Eligibility Period for Transmission Executijveg

nNotified in 1984, Therefore 48 per the directiong
Contained jp the judgement dated 29

. -4.88 another
Eligibility List wag Prepared apg circulated vide
DG; AIR'g oM No. 4/8/87 § (B)/s.v11 dated

.2.8.8 for inviting objections. In thig list the

Name of Applicants appeared at S. Nos. 200 and
199 ap Respondent No.3, shrj M.D.

at S. No. 235, Subsequently, an Elj

'Contd....
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; ‘circuléted vide
: _ O:M. No. 4/8/87 .5+ 1. (B)/S V11 dated
116.9.88 read with

4;;88.:Corrigendum had to be

S ) ame of Respondent No.3 was missing
w. N\ from the saiy Eligibility List- dated 16.9 gg. As
N %'peratheqcorrigendum dated " 15.11.83 the name of
Vo »Shri'M.D;Sama',‘TREx was incorporated between the
v . names .of 'Shrj J.P.t Bhatt. (s, No.~ 33)-and Shrj
e e laoki < No..34) of the "Eligibiity List
Loe T  wéirculated pn-lG;Q.BB.,A'DPC,yas also held op

oy TTissued aE T name

on 25/26-8-87
2, , ; t Ph b S CiferlY .
. On." thet other. hand,. .the ./ case of  the
s Applicanfs.rs%that‘the

SN A yiwerefDirécfﬁRédruit'TREXs
(. e s appointed .gn-10 5&1976,(on"regular basis. In the
Foo R * © T-0A *NO, 131797Vl‘itufhas-ibeen' stressed’ that the
o ' v'ApplicanLS" name ip ,the Seniority . ljst
-431.12.81"circulated. i "No'.™"

. vide : No'. + 5/33/79-51 dated
21.6.82 figured at Sr. No. 117

] - and Scr. No. 12%
reapectively,thdugh'thex'joined AIR on 10.5.7¢
‘and the name-of sh, MoD. Samalvﬁiggred'a; Sr. No.
11 whose'daté‘of:regular‘ﬁﬁﬁbfﬂtMent’is 19.8.76.
The Applicants have also referred to the draft
Eligib}lrty List "issued vide' o.u”" No. T.A.A. No.
104/8¢6 by CaT, Jabalpur Bench and that jt only
A\ [ Suplements the “Hudgs
@' -No. 104/86 in. a

8 much as. it extends the benefits

he judgment“dated!5.3.87 by CAT,
- Jabalpur Bench in the matter’ of ‘Promotion to
,ﬁthoséfTREX§?who haye”cbmplete&’b”?ears of regular
- 8ervise as. on” 31.12.81, '

.Therefore, another'ppc
~%as’held on 22.11. 194y “by including ‘the TREXs whe
‘had rendered1five'years continuous‘serv}ce as on
©731.12.1981 ' the Eligibility* List ‘circulated
Tt vide O.M.'No._4/8/87 S I (B) datgd'l3,8.87. The

revisediﬂseligibility lisﬁ“"was}*igﬁued “vide No.
'4/8/87-51 (B)/S:VII»dated lGﬂB.GB.zThe'DPC,'which
wasf:held ' ion 22.1].88 . had-"considered - the
Transmission Executives with‘five*years regular

' “e. "for p ] "Eolthéfbréaéfof?Programme
.Execltive and-did pot affecg-tﬁgfprémo§ion of 117
'Q‘Transmission"Executives:vidé’order;Noh 79/87 s 1
(B) 'dated'v28;8 ‘ ]

\ ; -1987 whoe had completed 8 Years
CAT T T ‘“ regular service ‘as’ on 31112.1981mand‘who were
e ' :‘ . )

Cecommended- for promotion b

" total number of vacancies
anticipated:' were 161

ST urecommendations;offppcnheld' _ nd '
oo the last™: Transmission . Executives . who was
cbnsidered~qndjempapnelled for promotion.in the
DEC 'held! ‘on.. 25726-8-87 and 122.11:88. '}
“Sheela Modi "who figured. at. s. 'No. 179" of the
VL A, ,

S

[N ,Q»':"Jﬁ:" 13
R T
S

nent dated’ 5,3.87 in T.A.A.

8. is Smt. .-

. Y .. | B
. PR . . b iy Y ot LT - ~
- R TR PR P A

[ N e

_ : 4 - corrigendun No.4/8/87 s 1 o
fB)/S.VgL‘datgd 15,
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| ,,;,yvm.ﬂ © -Eligibilicy List- as on
e T TEOTTE v \

1.1.1982 circulated vide
-M. 4/8/87 s 1 (B) VII gated 16.9.88. The name
of Shri M.D. Samal, TREX (Respondent no.3)
’; o figured between g, No.

33 and 34 of Eligibillty
List as on 1.1.1982 circulated vide 0.M. HNo.

4/8/87 8 1 (B)/S VII dated 16.9.88. The names of
Applicants 1 g 2 figured at s. no. 203 and S. No.
202 respectively of this list. As such their

names could not pe considered in absence of
adequate number of vacancies."

t .
4. Heard Mr. S.Sarma, learned counsel appearing on
‘behalf of the applicants and mur.

B.C.Pathak, learnegd
Addl.C.G.S.C. for the

respondents at some

length. on
consideratioq of the respective'pleadings this Bench 'in

its  judgment dated 7.12.1995 in  0.A. No. 163/1992
Specifically held that the two applicants were senior to

the respondent ne.3. The

Tribunal observed that the

applicants were admittedly senior Lo the respondent no.3 by

reference to the dates of their

respective regular

’ appointment&* t o the grade of Transmission

Executive. The

[

Tribunal gave a conclusive findings and the said findings

attained finality. fThe Tribunal only directed them to

consider the respective representations ip the light of the
+ ‘ .
i

Observations made therein. Instead the authority

insisted
{ ‘ on their

plea and passéd the impugned order dated

in C.A. No.. 131 of 1yy7 on

Y to reconsider

a reasoned order. We have

already
: [

Y _fnf ated the impugned order passed by the respondents
NI |

T jActing the

Y representation of the applicants. The

3ﬂ"§frespondents in its order dated 16.6.2000 mentioned that

!

|

! .

i ‘the respondent no. 3 was senior though on their own showing
|

dated 16.9.1988. As per the said Eligibility List the name

of the applicant nos. 1 a ¢ 2 were shown at serial nos. 200

and 199 and the name of the respondent no.3 was shown at

the applicants were senior to the respondents as per 0.H4.
P
!
i Contd..
|



by the.Jabalpur Bench.

duly adhereg

for

’ . entitleg to arrears of Pay or emolumentg 1n the higher
LA\\/f‘T“vposc of Proéfamme Executive until ¢ :

‘charge of posts of Programmes. Executijve treatihg the

earlier perdor 4 ¢he Principles of ‘Ne work nNo Pay',
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-11

[ ]
5. In ° our considered opinion therefore the

respondents were not justified in not giving the same

benefit to the applicants as that of respondent no.3.

6. For the reasons stated above the impugned order

&ated 16}622000 is not sustainable in law and liable to be
.set aside and Aaccordingly the same is set aside. The
respondents are directed to give effect the promotion to
‘ ﬁhe applicants notionaliy withteffect from 18.4.1983 1.e.

the date " on which their junior (Respondent No.3) was

pr

omoted in the 1light of the direction 1issued by the
e o - e L : i

Jabalpur BSench in O.A. No.l04/86 disposed of on 5.3.1987

Nend the seniority of the applicants would be determined

é«cordingly .,and their pay would be fixed by granting

rements with reference to the notional. of promotion as
4 . .

i

ogramme Executives. L
s okl SRy The application is allowed accordingly to the
"‘-I"?’TTY":}, ) . _

extent indicated above. There shall, however, be no order
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IN_THE MATIER OF 3~

1. The Unicn of India

P —
o+

o et e e o

. Represented by the Secretary to the .
.o i
k . ' Govt. of India, Minfatry of & [
: : ,
w . Information and Broad Casting, tHew i
;f‘ g Delhi-1.
.;.l“ * 1.- i R ) ¢
e _ ! ) v 2. The Director General K
‘ L ) ) ' '
! B All India Radio, Akachwani Bhawvan, .
? . Parliament Street, New Delhi-i, i
- Versus -
{)Q ‘ .
- o - 1. Shri Manoranjan Das
2 (//~
., L > K Al .
)ﬁ\ . o Programme Executive, All India
. }' é Radio, Cuwahati,
% - 2. Shr{ Dibakar Sen g
] n; ot .
- ' Programme:  Executive, N14  India |
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4 and-§hrl £T. {1aokip ( S| No. 34) of the Eligibility List
' ; v / ‘ circufated 0;\1169 .88. A DPC was also held on 4
M S 22.11.88 on Yhe basls of the &£ lglbihw List Issued
% | | vide | 4/6/87 \s [ @yd Vil dated 16.9.88 which
[ . ©° recopmended the rjames of 46 Transmission ‘
! o Execlitives fbr promotien apart  (rom 117
}‘ f\/ . Trangmission {Executived already promoted as per
! o the ricommeridations off OPC held on 25/26-8-87."

: . attained finplity ke quc . The Tribunal disposed of -
| D/ the application relying upon the afcresald decision with
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R the * finariclal” bejiefit  cor{sequential

thereupon are
concerned.

The| Tribundl havlng { regard

]
to the afoiesald _ ‘
circumstantes and {the order passed earller came to the

conclusion | that (e lmpugried order dated 16.6.2000

rejecting the claim Hﬁe'ap licants s not sustalnable In

) dive effect to the promotion

of Lhe app I_canw nbtlonally tith effect fto'm 10.4.1903,

o the day on| which, thelr juniqr l.e. the respondent No. 3

was promoied and to determlne the senlority in the light -
1

of -the decl Ion/d\reT\ons giveh In carlier.appli‘calion. “Mr.
. . V

Bh'at‘cacharj‘:e, 'S ndlng

counsel for -:the v
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;:,3%€?7010905 Passeu in the
‘ 8uUel and Compliance,

‘Subj HoPoiL) Na,

® knclg A8 Ancve,

The Directer General,
Uirectorate Generay )

.Auwaxcwf-%
R

{ Shri Ighar Singh, uDAtP) for kina -

8ttention, SI{s)/Part Section )m
All India Radio, :
Akashahpi Bhawan,

Parliament Street,

New Delhi 110001,

v

Sir,

Please fing

The judgement of the Hom*abie High
eiapmrqte and clear,
facts anag grievances in the true Perspective
o which 1 gn entitiea, The Geprivation from

¢PﬂwkﬁﬂﬁHW&JWSHWOWﬂJMWM“kWA
from JBU_paradigea My 8ervice caregr but it

sympathetically and redregs

I wauld implore your honpur

Court,

“herewith g Copy of the juagement datea, L
@bove notgq Case:for faveur of ye 1 Foxé o

Aauhati ig

to appriciate the -

and grant the reliet

e leng aue Prometion,

has olso a Gemoralising

our honour WoUula congidgy ihe mgtiex
y .
MY grievance of the Carliest,

Yaurs faithfuily,

{ HONORANJ AN DAS ) )
Programme Executive,

, Commezrcial Byg
é%L K : ALL Inaia R
s

Gucagting Servicg,
agio, Guwahati,
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VAKALATNAMA. )
! |(The High court-of Assam, Nagaland, M
\‘ ‘Manl ur. DU, V1IZOors PhiTs BV TIM L 4!'
]JIN THE COURT OF CENTRA . ADMINItTRATIVE. TRIBUNAL. . AT GUWAHATI
G NOwennn e OF 200F Lo zYL;/@-f

halaya,

L Een e Appellant
| [ S
P'iamtnfﬂ[’fgtmner
| VERSUS

G

I - I, | : ,
| _}v{ o nrer dingh 4 Ovs . Respondent

i‘ _ Defeniiant/Opposite party
Know all men by these presents that the above named:..................oooovvvevo .

.................................................

do hr:mbls: nominate, constitute and appoint Sri....> awme,, B:Devi, 1K Das.

...................................................................................................................................................

Advl%watf and such of the under mentioned Advocstes as shall accept this Vakslatnama to be
ny {om% true and lawful Advocate to appesr and act for me/ us in the matter noted above and in
conricction there with and for that purpose to do all acts whatsoever in that connection including
dcpo‘%itin‘g or drawing money. filling in or taking out papers. deeds of composition, etc. for me/

us l[d nhy 1 our behalf and IY'We agree to ratify snd confirm all acts do done by the said

advocates as mine/ ours to all intents and purposes. In case of non-payment of the stipulated fee
in i, n3 Advocate will be bound to appear or act on my 7 our behsif.
i [ .
! |
In witnesses whereof I/'We heremnto set my lour Rand this.............c.orooenneees
i ............ day of.....ccoerrermreirernrs
. |
Mr. s; Adhgrtha Sarme. Mr.UK.Goswami
Mr. UK. Nair Miss, B.Devi
Mr.DK Sarmah _Mr .HK.Das.
L T T e =70 Advocate, leads me [ us in this
case., || - , . o
1 e B won
| ' Accepted

. sk
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A
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